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DELHI URBAN SHELTER IMPROVEMENT BOARD
GOVT. OF NCT OF DELHI
{PARLIAMENT CELL)
Room No.31, Punarvas Bhawan,
I.P. Estate, New Delhi-110002

No. DD/PC/DUSIB/D- 29§ dated: 2y Joz/0D

To,
The Dy. Secretary (Question Cell)
Delhi Legislative Assembly, Delhi-54

Subject:- Providing reply in r/o Starred Question No. 32 dated
28.03.2022.

Please fiynd enclosed herewith 100 copies of reply of Starred
Question No. 32 raised by Smt. Bandana Kumari, Hon’ble MLA, duly
approved by the Competent Authority.

{
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Director (PC)
Phone No. 23378445

Copy to:-
Director(DIP) along with 150 copies.
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Information in respect of starred Question
Question No. 32 (Smt. Banadana Kumari)

Part-&

éﬁ% Do) ey — %}’;

S.No.

Name of BVK

Preseusnt
Use/Status

Remarks

EKTA CAMP AU BLOCK NEAR VARUN NIKETEN

1. Allotted to Sewa
Bharti-

1. Children Eduction & Stiching

1 PITAM PURA
2. Vacant
2 SANJAY SUDHAR SAMITI CAMP. GP BLOCK Varisht Nagrik Library
PITAMPURA (EXTENDED) Munch
1.Sewa Bharti 1. Health Care facility, Eduction
, Stiching .
2.Gopal Gau Sadan |Computer Eduction
3 SANJAY SUDHAR SAMIT! CAMP. GP BLOCK
PITAMPURA
3. Vacant 3.NIL -
4 J.J.CLUSTER OUTER RING ROAD NO. 26 Sewa Bharti Teaching of Children, Tailoring
HAIDERPUR Eduction
5 J.J.CLUSTER OUTER RING ROAD NO. 26 Booking as Used for social/ Marrige "
HAIDERPUR, BADLI MORE (Site-1) community hall functions . '
6 J.J.CLUSTER OUTER RING ROAD NO. 26 Booking as Used for social/ Marrige

HAIDERPUR, BADLI MORE (Site-II)

community hall

functions
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DELHI URBAN SHELTER IMPROVEMENT BOARD
GOVT. OF NCT OF DELHI
pPunarvas Bhawan, New Delhi
{Meeting Cell)

NO: Meeting Cell/DUSIB/DD{Board)2016/D- 3% Dated: 21.10.2016

Sub:

Miinutes of the 177 Meeting of Delhi Urban Shelter improvement Board
{DUSIB) held on 28.09.2016.

Sir/Madam,

please find enclosed herewith the minutes of the 17" Meeting of Delhi

Urban Shelter Improvement Board (DUSIB) held on 28.09.2016 and duly approved by

* Hon'ble Chairperson, DUSIB for kind information.

Yours faithfully
{B. Karthiké;yé\n)m
Dy. Director(Board}

Distribution:

Mo

Nov v e w

8.
9.
10.
11.

Hon’ble Chief Minister, GNCT of Delhi/Chairperson of DUSIB.

Hon’ble Minister of Urban Development, GNCT of Delhi/Vice Chairperson
of DUSIB.

Shri Sahi Ram, MLA, Tughlakabad (AC No. 52).

Shri Akhilesh Pati Tripathi, MLA, Model Town (AC No. 18).

Shri Hazari Lal Chauhan, MLA, Patel Nagar {AC No. 24).

Vice Chairman, DDA,

Jt. Secretary(L&W), M/o UD, Gol, Nirman Bhawan — representative of M/o
Upb.

Pr. Secretary (UD), UD Deptt., GNCT of Delhi.

Chairperson, NDMC,

CEQ, Delhi Jal Board.

Director (Local Bodies), GNCT of Delhi.

\_12-CEO, DUSIB.

13.
14.

15.
i6.
17.
18.

tember (Admn), DUSIB.

Member {Power), DUSIB.

Member (Engg.), DUSIB.

Member {Finance), DUSIB.

Shri Bipin Kumar Rai, Expert {non-official}.
Shri A.K. Gupta, Expert {non-official).

Special Invitees

Hon'ble Dy. Chief Minister, Govt. of NCT of Delhi.
Chief Secretary, Govt of NCT of Delhi.

Principal Secretary (Finance), Govt of NCT of Delhi.
Managing Director, DSIIDC.



OFFICE OF THE CHIEF LXT(“UTIVF OFFICER
DELHI URBAN SHELTER IMPROVEMENT BOARD
PUNERVAS BHAWAN, LP. ESTATE,

NEW DELHI- 110002
delhishelter@gmail.com

MINUTES OF THE 17" MEETING OF THE BOARD HELD UNDER THE
CHAIRMANSHIP OF HON’BLE CHIEF MINISTER ON 28.09.2016 AT 03.00 P.M.
{N THE CONFERENCE HALL NO.2, DELHI SECRETARIAT, NEW DELHI

List of the partxclpdms is enclosed.

At the outset, CEO, DUSIB welcomed all the pamupcmts and briefed about the
agenda. He further sought permission of the Chair to start the meeting. After detailed
deliberations on the items contained in the Agenda already circulated to the members, the

following decisions were taken:

Agenda Item No. 17/1

Confirmation of minutes of the 16™ Meeting of the Board

1. Minutes of the 16" Board meeting were circulated vide letter No.Meeting
Cell/DUSIB/DD (Admn)2016/D-66 dated 18.04.2016 for the kind information of all the
Board Members. No observation / comments have been received from any Member (s)

Board confirmed the minutes of the 16" Board meeting.

Agenda Item No. 17@
Action Taken Report on the Minutes of the 16" Board Meeting

1. CEO, DUSIB informed the members that actions on all the items have been taken

and status report is placed for kind approval. The Board noted the Action Taken Report.



The Board considered the actual receipts and expenditures for the year 2015-16 and
Budget Estimates for the year 2016-17 in respect of DUSIB and approved the budget

proposals.

Agenda [tem No.17/8

Relocation of JJ basti existing on NH-24 in the area of Vinod Nagar on the request of
National Highway Authority of India to widen the NH-24

CEO, DUSIB informed the Board that about 410 JJ dwellers have been identified
during the joint survey conducted by DUSIB and NHAI for relocation. The Hon'ble
.L)y. Chief Minister asked the basis for identifying only 410 although the number is much
more in the two JJ Bastis coming in the way of widening of Delhi-Meerut Expressway
(NH24). The Hon’ble Chairperson / Chief Minister directed the CEQ, DUSIB to examine
the proposal again and address the concerns raised by the Hon’ble Dy. Chief Minister
before finalizing the proposal in accordance with the Delhi Slum & JJ Rehabilitation and

Relocation Policy-2015.

enda Item No.17/6

Additional terms & conditions for granting permission to use of Basti Vikas Kendras
for organizing community development activities

CEO, DUSIB informed that there are 317 BVKs, out of which 29 are fully vacant
and 07 are partly vacant. He also informed that notices were issued to 125 allotice
agencies for violation of terms and conditions of the allotment. He also informed that after
examining the replies received from the allottee agencies, allotment of 20 BVKs has
already been cancelled by DUSIB. Board appreciated the efforts of DUSIB in this regard
and directed DUSIB to explore the possibility of using the vacant BVKs to operate

Mohalla Clinic / Poly Clinic so that the vacant BVKs can be optimally utilized and also

e
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Table Acenda Item

The Board has taken note of and approved the adoption and implementation of
Government of India, Ministry of Finance, Department of Expenditure notiﬁéati.on No.
721 (E) dated 25™ July, 2016 which was endorsed by Finance Deptt, Govt. of NCT of
Delhi vide No. F.(21 )/Fin.(Estt.»II)O’/CPC/ZO16/dsv/870 dated 116.8.2016 to implement the

recommendations of 7" Pay Commission in DUSIB.

The meeting ended with a vote of thanks to the Chair.

(V.K. Jain)
Chiefl Executive Officer / DUSIB
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LIST OF MLMBER‘»/OFHCF RS WHO ATTENDED THE -
17" BOARD MEET ING OF DUSIB HELD ON. 28.09.2016

Sh Arvind Kejriwal, Hon’ble Chairperson/ Hon’ble Chief Minister, Delhi
Sh Manish Sisodia, Hon’ble Dy Chairman/Hon’ble Dy CM

. Sh, Satyendar Jain, Hon’ble Minister of UD
. Sh. A.K. Tripathi, Hon’ble MLA/Member

$h. Sahi Ram, Hon’ble MLA/ Member

_ Sh. Hazari Lal Chauhan, Hon’ble MLA / Member

7. Sh. Janak Digal, Principal Secretary, UD

Lo

22.
3. Shri Brij Mohan, FA, DUSIB.
24.

Sh. V.K. Jain, CEO, DUSIB

_ Sh..Keshav Chandra, CEO, Delhi Jal Board
10.
_Shri M.C. Yadav, Chief Engineer, DSIIDC.

_Sh. $.NLA. Najmi, Member (Finance & Admn.) Delhi Jal Board
" Sh. Anand Mohan, L&DO, Ministry of UD, GOL

_ Sh. Rakesh Bali, Special Secretary (F), Govt. of NCT ot Delhi.

. Sh. Shripal, Pr. Commissioner, DDA.

. Sh. Pankaj Asthana, Member (Admn.), DUSIB.

_ Sh. Ravi Dadhich, Member (Power), DUSIB.

. Shri M.K. Tyagi, Member (Engg.), DUSIB.

. Sh AK. Gupta, Member.

20.
21.

Sh. K.R. Meena, MD, DSIIDC.

Sh. Bansh Raj, Pr. Director (Rehab.), DUSIB.
Shri Shanti Swaroop, Chief Engineer-1, DUSIB.
Sh. S.K. Mahajan, Chicf Engineer-11, DUSIB.

Shri R.K. Gupta, Director, DUSIB.
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17*" MEETING OF

DELHI URBAN SHELTER IMPROVEMENT BOARD
(DUSIB) ' '

GOVT. OF NCT OF DELHI

AGENDA NOTES |

28.09.2016
Venue: Conference Hall No. 2, Level 2,

Delhi Secretariat.



AGENDA ITEM NO. 17/6 .

ADDITIONAL TERMS & CONDITIONS FOR GRANTING PERMISSION

TO USE OF BASTI VIKAS KENDRA’S FOR ORGANIZING COMMUNITY

DEVELOPMENT ACTIVITIES

4. Under the plan scheme of construction of ‘community hall/Basti

y ) ) |
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Vikas Kendra (BVK), DUSIB is providing the facilities of BVKs in all
existing JJ Clusters. Presently there are about 317 BVKs out of
which 29 are fully vacant and 7 are partly vacant. These units of
BVKs are allotted to Non-Governmental Organizations/Voluntary
Organizations / Charitable Trusts for extending the facilities like
health care, adult literacy, skill up-gradation, education, vocational
programme etc to the JJ dwellers on license fee basis.

_ The existing terms & conditions for allotment to BVKs were

approved in the fifth meeting of the Board held on 31.11.2011 and
applicable w.e.f. 01.01.2012 which are as under:

i) The user organization will utilize the allotted space for the

very purpose for which it has been aliotted and shall not let
out in any form, to any other organization/person.

i) No a!terationladdition/construction shall be made in allotted

accommodation. | _ : ‘ .

iii) The user organization shall' deposit Rs.10/-per sqg. feet with
minimum Rs. 10,000/- as security amount (refundable) in the
favour of DUSIB. In the event of violation of any terms &
conditions, the security amount will be forfeited.

iv) The permission is purely on provisional and temporary basis
on nominal License fee @ Rs. 2/- per sq. feet per month. In
the event of non-payment of License fee, permission to use

BVK will be cancelled. :
) The user organization will vacate the BVK whenever required

for official work/any government work without any demure /
resistance. The. organization will have no right to claim any
kind of compensation whatsoever.

vi)  The user organization shall be responsible for safe custody
of furniture and fixture and cleanliness of the premises. The
organization will also bear electricity and water charges. The
periodical maintenance of the building however will continue

to vest with DUSIB.

16
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vi)  NGO/Charitable Trust will carry out community development
activities on no profit and; no loss basis and will submit
annual income and expenditure statement.

viii) The allottee organization shall maintain a socio-economic
data of the concerned slum/JJ colonies concerned.

ix)  The allottee organization shall furnish reports.of the activities
carried out in Basti Vikas Kendra to the DUSIB on every six
months. T

X) The officers of the DUSIB shall have the authority to inspect
BVK time to time to see activities being organized and the
user organization shall provide all necessary information in
respect of such activities.

Xi) That nothing herein contained shall be construed as
conferring upon user organization any right or title or interest
in BVK. ' . :

xi)  NGO/Charitable Trust will encourage local JJ dwellers to
take part in the management and ongoing welfare activities
being carried out in the BVK.

xiii) The DUSIB reserves the right to cancel permission to use

' BVK. The Decision of CEO (DUSIB) will be final.

xiv) Priority for allotment of BVK will be given to NGO's/
organization having recommendations from Local MLA.

xv)  Existing NGO's coming for renewal of their term will be
covered as per new terms and conditions on certificate of
satisfactory performance.

In order to streamline the functioning of BVKs, additional terms &

conditions were also placed in the 11" Board meeting dated
16.09.2014. After discussion, only one condition was approved in
the 11™ Board meeting i.e. the applicant shall deposit six months
advance License fee twice in a financial year i.e. by 10" of April for
the period starting from April to September and by 10™ October for
the period starting from October to March of respective year along
with Activity Report for the past six months. No separate demand

notice will be issued for License fees in routine manner. For other.
additional terms & conditions the board directed to re-examine the -

other tefms and conditions to make them effective. In compliance
of the direction of the Board, a proposal regarding additional terms
& conditions in policy for granting permission to use BVK for
organizing community development activities was placed before the
CEOQ in the relevant file.

17
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4. As per directions of CEO, this issue was considered by High Level
Coordination Committee of DUSIB in its meeting held on 19.04.2016
and recommended as under:
“The existing terms & Conditions for allotment of BVK
have already been appreved by the Board in the 5" &
11" meeting of the Board. For rationalizing the
allotment of BVK available all over Delhi, there is need
for additional terms & conditions to be incorporated for
allotment of BVK which are also to be placed before the
Board for final approval.” -

5. After detailed deliberations, the committee proposed the additional
terms & conditions for aliotment of BVK with some suggestions. The
following additional terms & conditions are placed before the

board for consideration & approval please.

(i)Applicant shall provide two guarantors/Sureties (other than family
member) along with their Aadhar Cards for necessary legal
formalities. In case of failure in depositing the outstanding dues, the
same will be recovered from these guarantors/Sureties.

(ii)The allotment shall be liable to be cancelled in case of violation
of terms & conditions. The NGO shall deposit up {0_ date dues and
hand over the premises to the concerned Executive Engineer. In
case of failure, the premises shall be taken over by the Department
by force and Department shall not be responsible for

articles/belongings lying in the BVK.

(iii)The permission is purely on provisional and temporary basis on
license fee @ Rs.3/- (Rupees three) per sq.' feet per month (from
existing Rs.2 per sq feet per month fixed in year 2011) and
_security may be fixed Rs.15,000/- (proposed for enhancement
‘from minimum Rs. 10,000/-) per BVK per Allotment and six
months licence fee may be deposited in advance.

(iv)in cases where the outstanding dues are not recovered, the
recovery be made under the relevant laws. The entire cost of such
recovery shall be borne by the allottee. Intimation in this regard will
be sent to the Registrar of the Society /Trust for BLACK LISTING

and attachment of assets of the officer bearers.

18
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(v)In Any dispute related to allotment of BVK including payment of

license feg or any outstanding dues, the decision of CEO, DUSIB
will be final.

(vilNGO/User organization shall-install separate pre-paid power
meter & water connection. DUSIB will not be liable for any
outstanding dues in this regard. '

. While considering the allotment of BVK in Rajasthani Camp, Sarita

Vihar, it was decided to streamline the procedure of allotment of
BVK's and therefore, following will be considered at the time of
allotment:-

(i)Non-Governmental Organization / Voluntary Organization /
Charitable Trust / Resident Welfare Association/Govt. office will
submit ‘aims and objectives’ at the time of allotment of BVK.
(ii)Track Record of the activities being done by Non-Governmental
Organization / Voluntary Organization / Charitable Trust/Resident
Welfare Assaciation /Gowt. office and proposed action plan for 1-2
years.

- (ii)The Non-Governmental Organization / Voluntary Organization

{Charitable Trust/Resident Welfare Association/Govt. office will
submit the detail of educational/professional background of its
members and give a presentation, if so required.

. Board is requested to approve the additional terms and conditions

as delineated in para 5 and 6.

19
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OFFICE OF THE CHIEF EXECUTIVE OFFICER
DELHI URBAN SHELTER IMPROVEMENT BOARD
PUNERVAS BHAWAN, LP. EST ATE, -
NEW DELHI-110002
delhishelter@gmail. com

Delhi Secretariat, New Delhi

List of the participants is enclosed,

Confirmation of the Minutes of 22" Meeting of the Board hel_d on 13.07.2018

Minutes of the 22 Board meeting were circulated vide letter No. Meeting
Cell/DUSIB/DD(Board)zo178D-17 on dated 25.7.2018.

() CEO; DUSIB informed the members that in the minutes of 22™ Board Agenda
Item Nos. 22/31, 22/32 & 22/32 the approval was obtained for ‘Forfeiture of gratuity’
inadvertently, This may be amended by substituting the words ‘Withholding of entire
gratuity’ instead of ‘Forfeiture of gratuity’ as the forfeiture applies to those who are
removed/dismissed from service whereas all three officers stand retired.

The Board considered and approved the amendment in the minutes.

(i) CEO, DUSIB informed about the observation of Shri Sahi Ram, Hon’ble
MLA/Member dated 23.8.2018 that the issue regarding use of BVK for MLA office
was decided in the Board for ope specific request and not in general to use BVK’s for
MLA offices only on the request from Dethi Vidhan Sabha, It was agreed to that such
requests will be considered on case 1o case basis and after approval by Hon’ble
Minister (UD)/Vice Chairman, DUSIB. : '



Agenda Itern No. 23/

Policy for regularization of Coal Depots allotted on licence fee basis and then
cancelled by the erstwhile Slum & JJ Department (now DUSIRB) of policy.

The Board deliberated the issue in detail and decided to charge the current
circle rates for regularization of coal depot from the original licensees and 20%
penalty on the purchasers in respect of the rest of 85 Coal Depots of DUSIB. While
following this principle a detailed proposal will be made for approval in the next
Board meeting.

Agenda Item No. 23/6

Shifting of the occupants of the CPWD Kothi No.23, 25, 27 & 29 Barron Road,
Minto Road and to hand over the site to the M/s Indraprastha Gas Ltd. in
compliance of Hon’ble High Court, Delhi order dated 26.07.2016.

The Board discussed in detail the proposal and decided to follow the existing
policy of allotment of flats to eligible beneficiaries.

Agenda Item No. 23/7

Conversion of ways and means loan pfovided by Government of NCT of Delhi to
DUSIB into grant-in-aid.

The Agenda was not approved.

genda Item No. 23/8

ccord of necessary permission to use the vacant space of Basti Vikas Kendras
or organizing social and community functions through booking on the similar
attern adopted for Community Hall.

The Board decided to use the vacant Basii Vikas Kendras of DUSIB situated in
arious parts of City for organizing social and community functions through daily
booking on the similar pattern as is being adopted for Community Halls booking.

The Board coﬁsidcrcd and approved the Agenda,

Limmasnd
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Agenda Notes for the 23 Meeting of
Dethi Urban Shelter Improvement Board (DUSIB)
GOVT. OF NCT OF DELHI
24.09.2018

Venue: Conference Hall No.2, Level 2,

Delhi Secretariat
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AGENDA ITEM NO. 23/08

ACCORD OF NECESSARY PERMISSION TO USE THE VACANT SPACE
OF BASTI VIKAS KENDRAS FOR ORGANIZING SOCIAL AND
COMMUNITY FUNCTIONS THROUGH BOOKING ON THE SIMILAR
PATTERN ADOPTED FOR COMMUNITY HALL.

1. In accordance to the decision taken by the board during its 47
Meeting held on 28.09.2016 vide agenda item no.17/06 i.e."Board appreciated
the effort of DUSIB in this regard and directed DUSIB to explore the
possibilities of using vacant BVK’s to operate Mohalla Clinic/ Poly Clinic so
that vacant BVK’s can be optimally utilized and also direcied 1o not allot the
BVK’s uniess a compressive view is taken for the optimum utilization of the
premises”. DUSIB has put on hold the further allotment of BVK iill a final view
of the Government.

2. Under the approved Plan Scheme of Construction of Community Hall /
Basti Vikas Kendra, DUSIB (erstwhile Stum & JJ Department) is providing the
facilities of BVK’s in all existing JJ clusters. The Basti Vikas Kendras of

DUSIB are buiit up for rendering the community services to the people living in -

nearby JJ Basties. Some of these are built up and some are temporary
structures being operated and managed by the Engineering Wing of DUSIB
having big/fsmall rooms at various Floors. These BVKs have been allotted to
various NGOs / Voluntary organizations / Charitable Trusts, Gowt.
Organization for extending the facilities like Heaith Care, Adult Literacy, skill
up gradation, educational, Vocational programmes etc. to the |JJ dwellers.
The allotment of BVK to allottee agencies is being made @ Rs.02 (Two) per
square feet per month + Rs. 10000/- towards security (refundable) one time
on license fee basis.

3. Presently there are 320 nos. of Basti Vikas Kendras (BVKs) maintained
by DUSIB and out of which 40 nos. of BVKs are vacant. These vacant BvKs
may be considered for daily basis booking for the residents of the JJ Basties
for their social functions on nominal booking charges.

4. . During.the various meetings held with Hon’ble Area MLAs the issue of
allotment of BVKs discussed on time to time and demanded early

allotment/proper utilization. In the recent meeting held with Hon’ble Area MLA

AC-14, Shalimar Bagh Ms.Bandana Kumari it was requested that till the final
view/outcome, on this issue the vacant space of BVKs in her constituency be
allowed to organize social/community function as the dwellers of that area are
facing hardship in absence of their proper utilization of these buildings.
Moreover DUSIB may charge the booking amount from the dweller on the

similar paftern as adopted for the booking of Community Hall in that
area/zone.
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5. Proposal

allowing to use the vacant spa

Accordingly the matter is placed before the board for kind consideration and

ce of Basti Vikas Kendra for organizing social

and Community Function through booking on the similar pattern adopted for
GCommunity Hall as a temporary measure.



